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30 days from the date ofissuance ofthe Order by the Registry, duly Certified by

the Deputy Director orthe Assistant Registrar, as the case may be, ofthe National

Company Law Tribunal, Mumbai Bench.

b) The Petitioner Companies to lodge a copy of this Order and the Scheme duly

Certified by the Deputy Director or the Assistant R€gistar, as the case may be,

National Company Law Tribunal, Mumbai Bench, with the concemed

Superintendent of Stamps for the purpose ofadjudication of stamp duty payable,

ifany, on the same wilhin 60 days &om the date ofreceipt ofthe Order.

c) Each Petitioner Companies to pay cost of { 25.000/- ({ Twenty Five Thousand

only) to the Regional Director, Westem Region, Mumbai to be paid within four
weeks from the date ofreceipt ofthe duly Certified Copy ofthis Order.

d) The Transferor Company i.e. petitioner in CSp g52/2017, to pay cost of {
25,000/- ({ Twenty Five Thousand only) to the Offrcial Liquidator, Mumbai 10

be paid within four weeks from the date of receipt ofthe duly Certified Copy of
this Order.

e) All authorities concemed to act on a copy ofthis Order along with Scheme duly
Certified by the Deputy Director or Assistant Registrar, as the case may be,
National Company Law Tribunal, Mumbai Bench.

f) Any person inter€sted is at liberty to appry to the Tribunal in these matters for
any directions or modification that may be necessary,

g) The Scheme is hereby sanctioned and the appointed date ofthe Scheme is fixed
as l'r April, 2016.

12. Ordered accordingly. Consigned to Records

BHASKARA PANTULA MOHAN
MEMBER (JUDICIAL)

M. K. SHRAWAT
MEMBER (JUDICIAL)

Dated : l8th October.20l7
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